CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENGH

AT HYDERAB
(Bﬁf'c}gﬁb q%

0.A.8.R)No. 671 / 1996

Dt.of decision:30-7<1996

Between:

B.T. Swamf - .. Applicant

ahd

The Divisional Railway Manager,
5.E. Rallway,
Visakhapatnam,

++ Respondent

Counsel for the applicant : 8ri D.Dhilleswara Rao

Counsel for the respondents: Sri C.v.Malla Reddy

| A
Hen'ble Mr.Justice M.G.Chaudhari : Vice Chairﬂan

Hon'ble Mr.H.Rajendra Prasad : Member (A)

JUDGEMENT

(Oral order as per Hon'ble Mr.,Justice M.G.Chaudhgri, V.C. )

Heard Sri D.Dhiileswara Rao feor the applicaht.

applicant who was working as Sr.Booking Clerk voluntarily
opted to be reverted as Jr.Booking Clerk in a loler scale

as far as back in November, 1992. It appears that he had

exercised that option with a view to work in the|Runn

Branch as Goods Guard. The request for reversieﬁ'was

hetrt—

The

ing




*

them at any time until now.

was granted on 30-11-92 on the conditionistated ir

O-JL...M/

Annexure A=3, The condltioqﬁsripulatpd that he had to
wait for repromotien to the grade of m,1200~2040 for a

period of one year and his seniority will be reck#ned

from the date of repremotion after completion of ¢ne year

debarring period in the event of he being repromoted.

The

applicént accepted these.conditions and he did not dispute

2. After the period of debarment was over he Was

considered for selectien to the pest ef Geoods Guard.

However, he failed at the said selecti@ﬁffhat can|

seen from Annexure A-5 dt.25-8~93, It appears tﬁat

his request for proemotien to Sr.B}C,/Sr.P.C. will

considered in due course. The applicant now contlends that

the conditions on which his reversion was ordered

and should net be allowed to stand in his way s for

promotion, as Bxo@kerk. It is not possible to acgept

' order by having availed the chance te appear at the

selection for Goeds Guard. Morecover, it was veluntary

optien to be reverted and he cannot now make any
whade

about the order of reveréi@nnis also 1= belated dnd cannot

be entertained at this stage. Thus we find no meérit in the

O.A. and - the same jis rejected.

Dt.30-7-1996

(Open Court dictatién '
) ﬁwﬁ/&ﬁ

further

PRR VIS ST
~ this contentioen because the applicant had seguires into that

grievance
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Prazad) (M.G. Chaudhari )
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To '

1, ’i‘he Divisional Railway Manager,
S.B.Railway, Visakhapatnam.

2. Ohe copy to Mr.D.,Dhilleawara Rao, Advocate, CaT .Hydle

3. One copy to Mr.C.V.Malla Reddy, &C for Rlys, CAT,Hyd.
4. One copy to Library, CAT .Hyd. .

5. One spare COpY.
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THE HON'BLE MR,JUSTICE M.G.CHAUDHARI

. 1 pamintstf at’

L

TYPED BY - CHECKED BY

COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYERABAD BENCH AT HYLERABAD

S

N fa

VICE-CHAT RMAN

AND _ AN
L——'—ﬁ b

THE HON'BLE MR,H.RAJENDRA PRASAD:M(2)

Dated: "SO-’) -1996 _ !

GRDER/JUDGMENT

M.A./R.A/C.a.NO,
_ in
0.A.No, 955796 qzo’qe N

Toa.NO. . (W.P. ' )

Admittpd and Interim Enreqtions

Dismissed as withdrawn
Digmissed for Default.

Ofgdered/Re jected. —

No order as to costs.
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